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The Chandigarh Conversion ofResidential
Lease-Hold Land Tenure into free-hold Land

Tenure Rules, 1996
Published in the Chandigarh Administration Gazette (Extra)

Dated July 19, 19961 Asadha 28, 1918 at page /049
No. 222-UTFI (3)-95/9345. ~ In exercise of the powers conferred by

Seetions 3 and 22 of the Capital of Punjab (Development and Regulation) Act,
1952, as adopted by the Punjab Re-organisation (Chandigarh) (Adaptation ofLaws
on State and Concurrent Subjects) Order, 1968 and ull etherpowers enabling him
in this behalf, the Administrator, Union Territory, Chandigarh is pleased to make
the following Rules, namely ; -

1. Slrorllill<1. - These rules may be ca lled "The Chandigarh Conversion of
Residential Lease-Hold Land Tenure into free-hold Land Tenure Rules, 1996."

2. These rules shall come into force from the date of publication in the
Official Gazette. '

3. Unless the context otherwise requires, the words and expression used in
these rules shall have the meaning liS assigned to them in the Capital of Punjab
(Development and Regulation) Act, 1952 and the rules made thereunder from
time to time.

4. These rules shall apply only to the Sites, mentioned in the Master Plan!
Zoning Plan as "res identia l" , .

(8) The proposed conversion can be given effect in respect ofthe following
sites: -
(i) All the residential built up sites where the lease has been granted for

residential purposes ,
(il) EWS, L1G, MIG, HIG and SelfFinancing Scheme Flats, Industrial

Labour Houses, Cheap Houses and Tenements allotted on lease
hold basis.

I [(iii) All the built-up sites where the lease has been granted to the Co­
operative House Building Societies, Army Welfare Housing
Organizations, Central/State Governments, Semi-Govemment

, bodies, Chandigarh Housing Board for residential purposes in
respect ofall sizes ofplots.] .

'[The sites demised by the Chandigarh Administration at Sub-Urban
Sector 2, nearvillage Dhanas.] "

(b) In caseof'Flats, Tenements and built-up sites measuring not more than
50 square metres, the conversion into Freehold shall be free.

I [(c) In case offlats, tenements and built up sites ofall sizes, the Conversion
into.free-hold shall be optional. However, at the time of sale of ony

. such flats/tenements and built-up site, the Conversion into free-hold
shall also be optional.]

(d) As n result ot conversion, the lessees who have been allotted sites
under the Chandigarh Lease Hold ofSites and Building Rules, 1973,.._--.--_ ..__.,....._--,



 

             



 



 

             



 



 

             



 

              


